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also depend on thern to discharge it as best 
as they could. 

DR. K. MATHEW KURIAN : Please 
allow me to make one interruption. The 
suggestion by Mr. Niren Ghosh was not for 
this particular incident only. An all-Party 
parliamentry committee could look into the 
whole question of running of the coalmines 
on the nationalised pattern in view of the fact 
that coal is the most precious  material  
today. 

THE VICE-CHAIRMAN (SHRIMATI 
PURABI MUKHOPADHYAY): That 
question he has already dealt with. 

SHRI T. A. PAI: This is quite a different 
suggestion. I would certainly like to be 
advised by any Member, in any part of the 
House. 1 am sure most of tbem who have 
been connected with the coal industry in one 
capacity or the other might be able to advise 
me much more intimately but whether a 
committee should be constituted for this 
purpose I shall certainly take it into 
consideration and come to a decision. 

THE VICE-CHAIRMAN (SHRIMATI 
PURABI MUKHOPADHYAY): Next 
business.    Shri Nawal Kishore 

MOTION RE: TWENTIETH REPORT 
OF THE COMMISSIONER FOR SCHE-
DULED CASTES AND SCHEDULED 

TRIBES   FOR   THE   YEAR   1970-71— 
contd. 

SHRl NAWAL KISHORE (Uttar Pra-
desh) : Shri Mirdha wants to say something. 

THE VICE-CHAIRMAN (SHRIMATI 
PURABI MUKHOPADHYAY): Yes. Mr. 
Mirdha. 

SHRI RAM NIWAS MIRDHA : Madam, 
Shri Kumbhare during his speech mentioned 
about the action-taken statement on this 
Report.    So, with your permission, I would 

like to inform him and the" other Members of 
this House that five copies of the action taken 
statement on the Twentieth Report have been 
placed in the Parliament Library. 
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SHRI N.  H.  KUMBHARE:To refresh 
their memory. 

SHRI  NAWAL KISHORE:  Article  3S 
says : 

"The State shall strive to promote the 
welfare of the people by securing and 
protecting as effectively as it may a social 
order in which justice social, economic 
and political, shall inform all the 
institutions of the national life." 

 

"That  the  citizens,  men  and  women 
equally have the  right to  an adequate 
means  of livelihood."' 

"That the health and strength of workers, 
men and women, and the tender age of 
children are not abused and that citizens are 
not forced by economic necessity to enter 
avocations unsuited to their age." 

 
"That childhood and youth are protected 

against exploitation and against moral and 
material abandonment." 
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and  of drugs  which     are. injurious  to 
health." 

"41. The State shall, within the limits of its 
economic capacity and development, make 
effective provision for securing the right to 
work, to education ana to public assistance in 
cases of unemployment, old age sickness and 
disablement, and in other cases of 
undeserved 
want " 

"42. The   State  shall   make  provision for   
securing  just   and   humane   conditions of 
work and for maternity relief." 

"46. The State shall promote with special 
care the educational and economic interests of 
the weaker sections of the people, and. in 
particular, of the Scheduled Castes and the 
Scheduled Tribes, and shall protect them from 
social injustice and all forms of exploitation. 

47. The State shall regard the raising of the 
level of nutrition and the standard of living of 
its people and the improvement of public 
health as among its primary duties and, in 
particular, the State shall endeavour to bring 
about prohibition of the consumption except 
for medicinal   purposes   of   intoxicating   
drinks 
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THE VICE-CHAIRMAN (SHRIMATI 
PURABI MUKHOPADHYAV): Dr. Z. A. 
Ahmad. Not here.    Yes, Shri Sanat Kumar 
Raha. 

SHRI SANAT KUMAR RAHA (West 
Bengal),: Madam Vice-Chairman, now we are 
discussing the Report of the Commissioner 
for Scheduled Castes and Scheduled Tribes. 
This is the Twentieth Report. But the tragedy 
in our life is this that this Report which we 
are discussing now is not known to the 
Harijans at large. The Harijans do not know 
what the Constitution means for them, 
whether there is any Directive Principle for 
them or whether this Report will be to their 
benefit. 4 P.M. 

SHRI B. T. IKEMPARAJ (Tamil Nadu): 
On a point of order. Mr. Raha should amend 
his statement that the Harijans do not know 
what the Constitution contains for them .   .   . 

{Interruptions) 

SHRI SANAT KUMAR RAHA: Harijans 
do not know this. The majority of them do not 
know what is there for them 
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in the Constitution. It is quite clear (hat the 
Harijans and the Scheduled Castes and the 
untouchable do not know whether the 
Constitution has given them some rights or 
not. We are discussing an exercise in futile. 
Year after year we are getting reports. Year 
after year, so many people in the august 
House are talking about the Harijans and 
untouchables. But the problem remains as it 
is. Our hon. friend, Mr. Man Singh Varma, 
said that this is not a question of politics. Sir, 
in my knowledge, in my experience, in my 
life, I know that on the one hand they are 
taken as have-nots, on the other they arc 
taken as sub-human—as sub-human race in 
the world. We have got one-fifth of sub-
human population, that is, 13 crores. Even 
after 26 years of independence, these things 
are not known to the Harijans. What does this 
Report say ? I would like to quote from the 
Report.. I have gone through all the details of 
the Report, page by page. Every report says 
some very good things. But it is a matter of 
implementation. Is there any scheduled time 
for implementation? No. Can you give any 
promise ? They want democracj'. They want 
socialism. These are all slogans. Out of this 
political philosophy come ths removal of 
untouchability, removal of illiteracy, removal 
of vested interests—all these are connected 
together. So, politically, economically, 
socially and sociologically, I think, there 
must be one philosophy. There should be a 
society, there should be a system, which 
should be free from exploitation of man by 
man. This is my philosophy. 

They, Sir, I came to some questions 
relating to the Reports which have been 
made for the implementation by the 
Government. 

The Report has made a general review. 
The Report says that lack of sense of urgency 
is there. This will, political will, must come 
from the Government—this determined will 
to eradicate untouchability, to eradicate this 
blot, this stigma on our 

society, on our nation, which keeps 13 crores 
of our population as sub-human, neglected 
slaves and bonded labour. 

Sir, I quote from the Report, Chapter I— 
'A General Review': 

"Now that we are at the threshold of the 
Silver Jublee Year of our Independence, it is 
high time that we looked at the balance sheet 
of our socio-economic achievements and find 
out if we had been able, as envisaged in our 
Constitution, to guarantee individually as 
well as collectively, fruits of democracy to all 
citizens of India, particularly to those 
belonging to Weaker sections of the 
society—the Scheduled Castes and the 
Scheduled Tribes who have, for long, been 
socially suppressed and economically 
exploited  ..." 

This is how it starts. Is this indicative of the 
determination of the Government ? ls the 
Government determined to that extent ? 
There is doubt. I must say that within 10 
years the Government should be determined 
and do its utmost to eradicate untouchability 
from the society. There is no magic wand 
which can remove untouchability. We are 
carrying forward centuries' old legacy and 
tradition. It was introduced by the vested 
ruling party at that time. 

Again, this review says that the State shall 
promote with special care, the educational 
and economic interests of the weaker sections 
of the people and particularly the Scheduled 
Castes and Scheduled Tribes and shall protect 
them from all social injustice and 
exploitation. This is the directive principle. 
You should send your party men to the 
villages and we shall send our party men to 
propagate this ideal of the Directive Principle 
of the Constitution. After 26 years of 
Independence, we are keeping mum. We have 
no imagination to uplift the Harijans. The first 
part of the report says that we must have 
determination and will to start an agitation. 
The Harijans must fight for their rights as a 
class. It should not be a gift, or bonus or 
charity or dole. 
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Then 1 come to page 19 of the report, 

quote, "The Supreme Court judgment makes 
it amply clear that the intention of the 
Constitution makers was to make adequate 
safeguards for the advancement of the 
backward classes and to secure for them 
adequate representation at all stages. ! If this 
safeguard is to be implemented in full, there 
should be no hesitation on the J part of the 
Government to go forward whole-heartedly 
and not half-heartedly with insufficient 
measures." I, therefore, reiterate that the 
principles of reservation must be accepted in 
all sincerity and that it should extended to 
cover cases of promotion to Class II and 
Class 1 posts also. What Supreme Court says; 
"We have every apprehension, every doubt, 
that the Government machinery is not 
functioning to the satisfaction of these 
directive principles." This is rather a structure 
from the Supreme Court. 

I request that these recommendation of 
the Commissioner should be implemented 
by a tirne-bound programme. I would re-
quest the Minister to make a determined 
effort so that the implementation is achieved 
within a particular time. The imple-
mentation can be realised if there is 
determination. If there is no determination, 
there will be no implementation. 

Then, there is a recommendation at page 
14 about hostel facilities. Fifty per cent 
money should come from the Government 
and another fifty per cent from the voluntary 
organisations. I do not know whether this 
can be implemented, in order to provide all 
the facilities in each State in order to bring 
them at par with the urban students. Sir, I 
have already stated about the principle of 
reservation. The Government machinery 
should be alert regarding these reservations. 
Then, take the cases of de-reservation by the 
Planning Commission. The Department of 
Personnel issues orders to comply with the 
orders for reservations. There was a dispute 
between the Personnel Department and the 
Planning Commission.    Ultimately,  it has  
gone  to 

the Commission. The Commission says that 
whichever circular has been issued by the 
Government should be implemented. And 
the Planning Commission sometimes 
recommended de-reservation. That sort of 
thing should not happen again. 

Sir, this very Government is bringing out 
every year a good report for the upliftment of 
Harijans and tribal people. What is their 
performance ? The Scheduled Castes 
represent only 2.7 per cent in the case of 
Class I Officers, 4.41 per cent in the case of 
Class II, and 10 per cent in the case of Class 
J II. Then we come io the Public 
Undertakings. I have calculated the 
percentages. In the Public Undertakings, the 
representation is less than one per cent in 
class I, it is also less than one per cent in the 
case of Class II, and less than 7 per cent in 
Class III. This is the performance of Public 
Undertakings. As regards the Railways, their 
representation is 3.8 per cent in Class I, 3 per 
cent in Class II, and 8 per cent in Class III. If 
these Public Undertakings and the Railways, 
who are under the Government itself, do not 
consistently implement the Government's 
policies and the constitutional directives, 
what else can we expect from Private 
Undertakings ? I think, first and foremost, 
the Government must have a determined will 
to implement the recommendations of the 
Report in toto. In another year, there will be 
another report, and we are getting every year 
proto type copies. What is needed is 
implementation. 'Implementation today' 
should be the slogan for the Government. 
They should implement the 
recommendations  of  the  Commissioner. 

[Mr. Deputy Chairman   In   the   Chair] 

Sir, lastly I Come to the special training 
facilities. Why should the Harijans alone do 
the scavenging work ? Why should it not be 
done by other people ? Similarly, why not 
the Harijans be given proper training so that 
they can go to other professions, other than 
scavenging and dirty and unclear works ? 
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Sir, there should be some time limit or 
target for implementation of the program-
mes. One should be longterm and the other 
short-term. Each State can have its own 
target and short-term programme achieve it 
in a year. Each block and district can have 
their targets and get them implemented. I 
want that there should be a special 
machinery from Centre to the village level. 
That machinery should be organised in such 
a way that there must be Teports from the 
village to the Centre so that these can be 
implemented by this machinery. They should 
organise their activities in such a way that 
they come into contract with Harijans people 
and know their experiences. Accordingly, 
these programmes will be implemented in 
each village with village people. 

Sir, what do we see in India today 1 Only 
five States have got 50 per cent of this sub-
human population. Out of 13 crores, you will 
find more than 7 crores in five States, the 
people who are called untouchables. In Uttar 
Pradesh there are ready 2 crores, in Madhya 
Pradesh nearly ! 150 lakhs, i.e.. 1.5 crores, in 
Bihar 1.28 crores, in West Bengal 1.13 crores, 
in Orissa 83 lakhs and in Tamil Nadu 76 
lakhs. So. we have five States in India where a 
majority of this sub-human community is liv-
ing. Government should have the practical 
sense of improving the conditions of these 
classes. Our efforts should be centralised in 
those areas where their population is thickly 
congested. About a year back in the Rajya 
Sabha it was reported by the hon. Minister 
Mirdha-saheb that more than 1100 cases of 
murder happened during 1967 to  1969. 

Sir, there are many cases. I shall state some 
case. The Report says that there have been 
1800 landless people. Out of these 1800 
landless families have been given land, of 
whom the number of Scheduled Castes was 
only 338. About 73 per cent Harijans work on 
land. All of them are very poor. All these 
people are not getting sufficient land for their 
home-sites 

as well as for their cultivation. Whichever 
land is given by Government allotment, it is 
grabbed by the vested class of the local 
village people. These vested interests want 
to see that these poor people have no other 
means of livelihood than bonded labour. 
This ts how the things go on. 

Some other cases are also there. I shall not 
quote many because time is short. There are 
many cases under the Criminal Procedure 
Code but only a few of them go to the court. 
Out of lakhs and thousands of cases only a 
few cases go to the courts. Even when these 
few cases are taken to the courts, the vested 
interests threaten these people and enter into 
some compromise agreements which favour 
them 

 and  not  these  downtrodden  people. 
 

I say land is not reaching these people. 
Justice is also not reaching these people. 
Economic benefits are not reaching these 
people. They do not know what are their 
constitutional benefits and what are the 
benefits provided to them under the Directive 
Principles. Machinery of publicity should be 
wide enough to reach the people at large. The 
Ali India Radio should have a programme 
feature for enlightening and educating these 
people in the villages. In every village you 
have some transistor radio. So, these people 
can listen to these things. I would request 
Government that every month or even every 
week they can have some talk broadcast over 
the AU India Radio for these people, so that 
they can have some inspiration so that they 
can organise themselves and so that they can 
assert their own rights for the future which 
future they are ordained to build for 
themselves and other peoples in peace and 
amity. 

MR. DEPUTY CHAIRMAN: We will sit 
today till 5.30 p.m. because there are a large 
number of speakers. 

SHRl N. JOSEPH (Andhra Pradesh!: Sir,  
the   Commission   has    submitted   its 
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Report on Scheduled Castes and Scheduled 
Tribes 1970-71 and we are discussing this 
Report in this House. Our Constitution has 
sanctioned special privileges for the 
Scheduled Castes and the Scheduled Tribes. 
They have been in force for the last 23 years. 
Our Government, our leaders and ali the 
people have been doing I heir best to see that 
these Scheduled Castes and Scheduled Tribes 
are brought in line with the other forward 
communities in the countiy. Not only the 
Constitution has sanctioned some of these 
special privileges but the leaders of the 
country have been frequently advising the 
people to put these special privileges in 
practice. Our Prime Minister, Shrimati Indira 
Gandhi has been often warning and 
appealing to the people to hsip these 
Scheduled Castes nnd Scheduled Tribes and 
bring them on a par with the other 
communities. In spite of all these, in spite of 
the special privileges, in spite of the laws 
and other things no satisfactory progress has 
been made in implementing these. Where 
does the mistake lie? We find that the 
mistake lies in the implementation only. 
Why implementation is nol done strictly is 
because the country is addicted to ihe caste 
system, because the bureaucracy and the 
machinery which is in power—which is the 
main organ to put all these things into 
practice is imbibed with the caste system, 
imbibed with ill feelings of caste, this 
implementation could not prove a success. 
Therefore, unless and until stringent 
measures are taken against the bureaucracy 
or the machinery if it fails to see that all the 
laws and special privileges are put into force 
strictly, nothing can help these Scheduled 
Castes and Scheduled Tribes. That is my 
conviction and that is the main point to con-
sider about Scheduled Castes and Schednled 
Tribes. 

Sir, we have been discussing about the 
defects in implementation. What are the 
reasons ? Why are the people not co-ope-
rating? Because we did not get our inde-
pendence by revolution. We got our in-
dependence by evolution, by a new method 

45 RSS/73—7 

of Satyagraha and non-violence. So we 
could not remove those bureaucrats who 
prosecuted our leaders and satyagrahis, who 
killed them, persecuted them and put them in 
jail, were kept intact in the 
Government      machinery      and those 
people are allowed to rule the country. The 
progeny of those people is continuing today 
also and we cannot expect much from them 
and, therefore, our implementation is an utter 
failure. 

Sir. for all these things the casfe system is 
the main basis. The caste system has been 
running in India for centuries and caste 
system is associated with professions and ' 
the caste system has been given religious 
sanction in our country. Of course, we could 
not do much about it because of religious 
sanctions. However, in spile of holy 
sanctions by religion, our leaders have been 
fighting against the system. Even Mahatma 
Gandhi fought against these things. Though 
he was pure in religion and in spirit he 
fought against this system. In spite of that 
we could not go forward because the caste 
system is imbibed in the minds of the people 
and in the minds of the rulers of this countiy. 

After independence, Sir, a new caste 
system has arisen and that is the caste 
election system. In each election, each party 
selects a candidate in such a constituency 
where a particular community is dominating. 
No party is an exception to this. And that 
candidate, unless he appeals on the basis of 
caste, will not succeed. In an indirect way 
the caste system has been increasing after 
independence. We have been seeing Harijans 
and others being harassed, not because of the 
caste system that is inherent in our people 
and our country but because of the new caste 
system for election purposes. Where those 
Harijans were voting against the rich can-
didates and the rich parties, those people 
were being harassed, being killed. And even 
today that is what we see during elections 
anywhere in the country. 
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We have been appealing to the people of 

the basis of the caste system. The Government 
is there to take action against people who are 
going to corrupt people by money, hut where 
is prohibition of candidates appealing on the 
basis of the caste sysiem ? Nothing has been 
done, no rule is there. Unless these things are 
done away wilh in Ihe country, the Scheduled 
Castes and Scheduled Tribes cannot be 
brought into line with other people. I am 
afraid. Sir. there is a lot of things to do to 
bring up the Scheduled Castes. Merely 
helping them in education, merely giving 
them scholarship, merely giving them jobs 
would not do; unless and until we implement 
the land ceilings and urban ceilings and 
distribute the excess land to agricultural 
labour, to the Scheduled Castes and 
Scheduled Tribes no Government can succeed 
in bringing them up to the level of other 
people. Untouchability cannot be removed 
unless they are economically brought up to 
the level of others. You should not only uplift 
them economically but also remove the social 
stigma. And if you want to remove this social 
stigma and other things the leaders of all the 
parties should together find a solution and 
they should take up an aggressive propaganda 
among the people to do away with the caste 
system and untouchability. No law can help to 
remove untouchability, this social stigma, 
poverty and all these things. I would therefore 
appeal to the leaders of all the parties to come 
together and find out a solution but not to 
blame the party in power alone. It is no use 
blaming them. It is not only the Congress 
Party or the ruling party that can do these 
things. The leaders of all the parties in the 
country together should fight against this evil, 
this permanent evil of the country. Then only 
there can be salvation for the Scheduled 
Castes and Scheduled Tribes. 

Sir, our country is committed to secularism 
and socialism. Not only our country is 
committed but the leaders of our country are 
all committed and they have been 

trying their best to see that these ideas are pat 
into practice*. What is secularism? Se-
cularism means no individual can be dis-
criminated in any way merely because of his 
religion. That is secularism. But unfortunately 
in our country a section of one caste is 
eliminated and denied alt privileges because 
they accepted a different religion. Because a 
section of the Harijan community accepted the 
Christian religion they are being denied all the 
special privileges available to their Harijan 
brethren. They live along with the Scheduled 
Castes in the same cheri, they are being buried 
in the same graveyard when they die, they are 
undergoing the same poverty, the same 
ignorance, the same illiteracy but in spite of 
all this these people are denied all privileges 
simply because they accepted Christianity. Is 
that justified in a country like India to 
discriminate against such people? Our 
country, India, is famous for its spirit of 
toleration; in the whole world there is no other 
country where there is so much of toleration 
and in such a country this is the discrimination 
practised against a section cf the people. Why 
should it be so ? Why this religious 
fanatacism ? AU through his life the Mahatma 
fought against such religious fanatacism and it 
is known to the whole world. Why should 
some people say that Chistianilv is not a 
religion of Bharat? Is not Christianity a Bharat 
religion? Long before others Christians were 
existing in Kerala from first century A.D. If 
that is so, how can that not be a Bharat 
religion? Before Aryans came to India the 
present religions were not there. Just as Hindu 
religion came to be established Christianity 
also has been here since a long time; so let us 
not be bothered about it. These are all purely 
spiritual questions which have nothing to do 
with politics. Let us not bring them into the 
political arena. If it is brought into the 
political arena we will only be doing harm to 
our own country. One section of the 
community should not be eliminated on the 
basis of religion. Therefore, I appeal to our 
Home Minister, Mr. Dikshit,      and     Mr.      
Mirdha     and     I 



 

request Mr. Mirdha to carry it to Mr. 
Dikshit, to appoint a committee to find 
out whether the Scheduled Caste Chris 
tians are undergoing all Ihe disabilities just 
like their hrother-Harijans. whelher they 
are l iving in the same' 'Cherries' or not, 
whether they are suffering from the same 
kind of illiteracy, ignorance and poverty. 
All these things are there. Then, the com 
mittee can submit a report and say whelher 
these people can be added on Io the Sche 
duled Caste list or not. 1 appeal to them 
to appoint a committee to go into these 
things. Jn Andhra where there are 45 
lakh Christians. 99 per cent of them are 
converts from the Harijan community. In 
Andhra 45 lakhs are converts from Hari 
jans whereas 90 lakhs still remain Hari 
jans. When a Harijan Christian goes for 
a job, the officer says: You are a Christian 
and you will not be given a job. When 
he goes in for a piece of land, he says: 
You are a Christian and you will not be 
given a land. When he goes in for 
a       house-site, he   is       told       that 
he will not be given because he is a 
Christian. When he goes in for the cons-
truction of a house, he is told: You are a 
Christian and you will not be given a house. 
When he goes for a loan of Rs. 1,200 for 
purchasing a buffalo, the officer says: You 
are a Christian and you cannot get any loan. 
What is this? ls this justice? Is this flow our 
country should treat the poor people? I 
would tell the House that no religion can be 
killed because of such pressures. The 
Christian community withstood the sword 
for three hundred years after Christ. There 
was persecution and there were killings. 
Whoever said that he was a Christian was 
persecuted. He was thrown to the wolves and 
to the lions to be killed for three hundred 
years continuously. Ir. such a great turmoil 
the Christian community survived. So, when 
the Christian community could withstand the 
same, how can anybody think that he can 
destroy this religion? We can withstand the 
sword and be killed in a moment, but we 
cannot suffer this always saying: If you want 
to get this job, you must convert yourself 
into  a Hindu.  Let 

not our country get a bad name by doing this. 
You may argue that there are Christian 
missions and Christian agencies who are 
helping these Christians. There is an 
international organisation by the name of 
CASA which has been supplying crores of 
rupees worth articles. They have been 
supplying wheat flour. Crores of rupees are 
being spent on that. It is a Christian 
organisation only in name and it does not 
practise any discrimination. They do not give 
anything based on caste or creed. Unless we 
say that there are all people from all sections, 
they are not going to give us aid. Though it 
comes from a Christian organisation, they do 
not say that Christians alone should enjoy it. 
So, why should we say because he is a 
Christian, he will not get a job? Why should 
he not enjoy the special privilege that is 
being granted to his own brother-Harijans? 
So, this thing is not justified in our country. I 
appeal to the leaders lion. Members of the 
House and also the Home Minister to take 
care of this thing. Appoint a committee to 
find out whether the facts I say are true or 
not. We have two colleges in Guntur, where I 
was the President of the District Congress 
Committee for five years. In that college 
more than 55 per cent lecturers were non-
Christians and more than 70 per cent of the 
students were non-Christians. There arc three 
or four hospitals in Guntur. More than 70 per 
cent facilities are given to non-Cbristian 
people. No special privilege is shown to the 
Christian people. Such is the case in the 
Christian institutions of the country. Such 
being the case in our Christian institutions, 
why is it that our country is showing 
discrimination between the same caste? 
Special privileges are allowed to some 
people. On what basis it has been allowed ? It 
is not because of being a Christian or a non-
Christian. It is because of the caste system. It 
is because of the social, economical, cultural 
and political backwardness and down-
trodden conditions of these people. For these 
reasons these people are given special 
privileges. When the people are victims of 
the same kind of disabilities, why should the 
other section be deprived of special 
privileges as 

197    Re 20th Report of the [19 NOV.  1973] Commissioner jor      198 
Scheduled  Castes   & 
Scheduled Tribes 



199        Re 20th Report of the             [RAJYA SABHA] Commissioner for 200 
Scheduled  Castes  & 
Scheduled Tribes 

[Shri N. Joseph.] 

are being given to the Harijans? I appeal to 
the House and the leaders. There should be 
economic and social upliftment. 

(Time bell rings) 

MR.   DEPUTY   CHAIRMAN   :     You 
will have to wind up now. 

SHRI N. JOSEPH : Until and unless 
economic, social and political upliftment is 
given to the Scheduled Castes and Scheduled 
Tribes, it is no use granting them scholarships 
and appointments. The Government should 
immediately take steps to put land ceiling, 
urban ceiling in force and distribute the land 
among the common man. Educated ycung 
men are suffering. Educated Scheduled Caste 
men too will be suffering. Unemployment is 
rampant in the country. Who can solve this 
problem ? Therefore there should be ceiling 
over and above a particular income. A person 
owning property worth above a certain value 
."hould not be given job in the country. A 
person who does not own land should be 
given preference in jobs. Unless you bring 
such a legislation nobody can solve the 
problem of unemployment in the country. 
Industries must be started in abundance. Land 
ceiling must be put in force. All these things 
should be taken into consideration. I, 
therefore, appeal to the Vfinister to appoint a 
committee to find out the difference between 
the Scheduled Castes and Scheduled Tribes 
and the Scheduled Caste Christians and to 
remove that disparity. And add Scheduled 
Castes Christians to the list of Scheduled 
Castes and Scheduled Tribes. An appeal 
should be sent to the President to remove any 
bar against the Scheduled Castes Christians 
and Scheduled Tribes all over the country. 
With these words I take my seat. 

SHRI G. A. APPAN fTamil Nadu) : Mr. 
Deputy Chairman, Sir, f have repeatedly said 
that rather than doing anything very, very late 
after the egg is addled it  should be our 
endeavour to see    that 

wrong things are either ended or mended 
sooner than later. Let us be icalistic in our 
approach. Many people say that so many 
safeguards are there for the Scheduled 
Castes and the Scheduled Tribes. Sir, 1 
should be naked and frank in mv utterance 
today... 

DR. K. MATHEW KURIAN (Kerala) : 
You should  be frank but not naked. 

SHRI G. A. APPAN : I will be naked in 
my remarks. All the so-called provisions and 
protection for Scheduled Castes/ Scheduled 
Tribes are a farce. I will just tell a small 
story before coming to my speech proper. 
There was a Pastor of a church. On a Sunday 
he was preaching not to steal. Every Sunday 
his wife used to remain outside and 
according to the instruction of the Pastor 
tried to catch hold of a very nice fowl from 
the neighbour's house and cook it for him. 
One day he was preaching not to steal others' 
property. When he went back that particular 
day to his house for lunch there was no fowl 
for his dish. He got wild with his wife. He 
said I purposely went on preaching about 
this for a long time so that you could get the 
best fowl fiom the neighbour's house. But 
the wife said "You said that we should not 
steal". He said, '"It is for others and not for 
you". So this is what is going on in our 
Government now. The so-called protection, 
safeguards and things like that are given in 
the Constitution are not written on the hearts 
of officers and Ministers but they are written 
on a white paper. 

Perhaps a trash of white paper is the 
Constitution. Mrs. Gandhi says "garibi 
hatao". And every Member of her Cabinet 
says "garibi hatao". Most of her Cabinet 
Ministers, Ministers of State and Deputy 
Ministers say that the principles vouchsafed 
in the Constitution should be kept up, should 
be implemented. But what happens? In the 
Central Cabinet rank here out of 17 
Ministers, poor Mr. Jagjivan Ram is the 
only one from the Scheduled Castes. How 
many should we have?   Is it    not four, my 
dear   friends? 
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Ana now can we taice ner word tor granted? 
I have said this every year, not once but 
twice, thrice    . . . 

MR. DEPUTY CHAIRMAN : Mr. 
Appan, you are factualy a little wrong. Mr. 
Bhola Paswan Shastri is also there. 

SHRl G. A. APPAN: Pardon me, Sir. 

DR. K. MATHEW KURIAN: It is a 
hundred per cent increase. 

SHRI G. A. APPAN: Anyhow, Sir, is 
there one member of the Scheduled Castes in 
the rank of Minister of State? All right 
though this be the position at the Cabinet 
Ievel in the Centre. But excepting in Tamil 
Nadu, I do not know how many States have 
given one-fourth of the total number of 
Ministers to the Scheduled Castes and 
Scheduled Tribes. Leave out ihe Ministers. 
You know, the President is there, the Vice-
President is there, the Prime Minister is 
there, the Speaker is there, the Deputy 
Speaker is there, the Deputy Chairman is 
there and the Vice-Chairman in both the 
House is also there. Should we not have at 
least one or two fellows from our 
community in these ranks? Why not? You 
know, the late revered Mahatma Gandhi 
used to say, "How can I be happy unless I 
see a Scheduled Caste man adorning the 
Presidential %addi?" I would not say 
Presidential gaddi, which is imam ke waaste; 1 
would say that the Prime Minister of India 
should sooner or later be a Scheduled Caste-
man. 

DR. K. MATHEW KURIAN: You want 
Mrs. Gandhi to resign? 

SHRI G. A. APPAN: All iight, let her be 
there. As long as she is there, she says. ''Let 
us try to implement it", but many people do 
not even say it. We have repeatedly said that 
Mrs. Gandhi is not a had person. As matters 
stand now, we have no better alternative—
that is, in the words  of our  Chief Minister. 

DR. K. MATHEW KURIAN: Mr. Jag-
jivan Ram. 

SHRI G. A. APPAN: Also we do not 
want all these people. One cannot always be 
there. We have got young blood. I request 
Mrs. Gandhi to see that the spirit of the 
Constitution is implemented in the Cabinet 
and she should also give instructions to all 
the State Governments run by her party to 
have the Chief Minister there from among 
the Scheduled Castes, and at least one third 
of the Ministers should be from the 
Scheduled Castes and Scheduled Tribes. 

Mr. Deputy Chairman, on pages 38 and 39 of 
the Report for the year 1970-71, we got 
statistics to prove how honest they are.    On 
1-1-1956 in Class I, ICS/IAS service,  the  
percentage  of  Scheduled  Castes was 0.17 
per cent.   No doubt  in  1971, it has risen to 
6.82 per cent. But what is the percentage  that     
is   promised?    Is   it   not 17-1/2?   Do you 
mean to say that we do not have  graduates  or  
doctorates    among us. Do you mean to say 
that we not have MA degree holders?    When 
the great Dr. Ambedkar could draft the 
Constitution in a record time in the whole 
world, when Mr.   Jagjivan   Ram   could   run   
Ministries like the Defence and Agriculture 
very diffi cult portfolios, very efficiently, how 
do you think that we do not have people who 
are not competent for any type of work? 
Then, in  the later  portion  of page  38  of    
the S.C.C. Report—1970/71, the percentage 
of Scheduled Castes in IAS and 1FS in  1961 
was   1.9,  Scheduled Tribes  4.1.    In   1970 
the percentage of Scheduled Castes in IFS 
was only 6 and that of the Schednled Tribes 
only  0.4.    In the Central    Secretariat 
Services the Scheduled Castes in Class    I 
constituted  only  2.3   per  cent,    Scheduled 
Tribes only 3.3 per cent, and in Class II 5.9   
per  cent,     Assistants-—non-Gazetted— 5.61 
per cent.   In the Central    Secretariat 
Stenographers' Service it was only 1.9 per 
cent as private secretaries to Ministers. And 
in  Stenographers  Grade  III  only   5    per 
cent is there.   Tn the Central    Secretariat I 
Clerical Service the position is even worse. In  
the Railways  you  will  be shocked  to 
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see that in Class I the Scheduled Castes 
percentage is only 3.88 and in Class II only 
3.25 and in Class III only 8.68 and so on. 
Even for clerks' jobs—a job which requires 
only SSLC or Intermediate or PUC—
officers say that we do not have sufficient 
numbers. In the IPS, IAS and IFS we are 
reaching our quota in all ths recent years. 
But for LDCs, UDCs and Stenographers, 
vested interests say that we are not having a 
sufficient number of candidates. That is only 
betraying lack of one's own sincerity and 
honesty in one's desire to carry out the spirit 
of the Constitution. In the State and Central 
Services reservations are provided. But in 
local boards and local bodies there is no 
resei-vation provided under the Constitution. 
Seldom do we get even I per cent or 2 per 
cent representation in the local board 
services. In the House of the people and in 
the Legislative Councils in the States we are 
not getting even 1 per cent or 2 per cent 
representation. Under these circumstances, 
may I ask my revered friend, Mr. Ram 
Niwas Mirdha, to bring home to the Prime 
Minister that the true and urgent need of the 
day is that the Constitution should be so 
amended to make provision for reservation 
for Scheduled Castes and Scheduled Tribes, 
not so much more, but at least according to 
the percentage of their population in each 
State for the State Legislative Council and in 
the (Rajya Sabha) Council of States. We 
have a number of statutory bodies, councils; 
Boards and similar institutions in the Central 
sector as well as in the Stale sector. Will it 
not be possible for the Government of India 
to see that they pass an enactment saying 
that wherever we have a Constitutional 
institution, a statutory institution, getting 
recognition or aid loan and support from the 
Government should make it a point to 
appoint or provide 25 per cent reservation 
for the Scheduled Castes and 10 per cent 
reservation for the Scheduled Tri bes° 

Fortunately in Tamil Nadu the Chief 
Minister is giving the maximum encoura-
gement  to the  Scheduled   pastes  ap-\ Tri- 

bes m the matter of housing through the Slum 
Clearance Board. He is also giving a number 
of Chairmanship of statutory bodies like the 
Small Savings Scheme . . . 

SHRI N. P. CHAUDHARI (Madhya 
Pradesh): How many of them are in the 
Cabinet in Tamil Nadu? 

SHRI G. A. APPAN: Out of 14, we have 2 
people. 

In foreign service we are not given any 
representation. We are not adequately rep-
resented in the matter of appointment to the 
posts of Vice-Chancellors of Universities. We 
have only two Governors out of so many in 
the country. When we visited Himachal 
Pradesh, we heard that the Scheduled Castes 
people there were not getting scholarship in 
time and that they are also not getting 
scholarships according to Constitutional 
provisions. Government should ensure that 
full employment is given to Scheduled Castes 
and Tribes once they fulfil the educational 
qualifications. 

Coming to inter-caste marriages, these 
should be encouraged everywhere according 
to the Constitution. But how many of the 
States are sincere in this matter? It is a great 
history that the Chief Minister of Tamil Nadu 
Dr. K. Karunanidhi has set a good example for 
the whole country in this matter. He has 
married his own son to a member of the 
Scheduled Caste community. Will all the 
Chief Ministers and other Ministers take a 
lesson from this and have inter-caste 
marriages performed in their  own homes? 
Even Gandhiji who spoke of inter-caste 
marriage married his own son to the daughter 
of a Brahmin -late Shri Rajagopalachari. But 
let us not speak like that. Let every Minister, 
let every Governor, other senior officers, big 
and rich men. industrialists and businessmen 
take a lesson from the example set by the 
Chief Minister of Tamil Nadu and encourage 
inter-caste marriages amone their own sons 
and daughters. Sir, we are giving medals to 
many people for doing wonderful things like 
inter-caste marriages. 



 

Central Government should consider it as a 
prerogative to make such an award for our 
Chief Minister.    Of course, our Chief 
Minister does not very much mind about i 
these things.    But what he did  should  be 
recognised all the world over.      Let Mrs. • 
Gandhi and  Mr.  Giri  take  this  lesson  to j 
their colleagues and  all the  Ministers. 

In the temple there are trusts.    In Tamil 
Nadu  we  have  introduced  a  system  that 
even where there  are only two  members in a 
temple trust, one of them should    be a 
Scheduled Caste person.   In other words, 
there should be no temple trust unless one 
member   among   the   members   is   a   
Scheduled Castes man.    Will the whole 
country take   a   lesson   from   this   example 
?     Will the   Prime   Minister  and   Home   
Minister consider this '.'    In Tamil Nadu, 
under the DMK  Government, even priestship 
can be conferred   upon   Scheduled   Castes.     
And, Sir,    I   am    told    that   it    is    no!    
allowed to implement the process of 
appointing the  temple priests.    That  is  why 
we sav that    even in small    matters the    
Central Government  and  the  Supreme  
Court  begin to interfere  and  that  is why we 
say that we want State  autonomy.    Now, 
Sir, State  autonomy  is getting greater 
support in  almost all the States.  Even to 
appoint somebody  in  a  small  job  we want    
the concurrence   of   the   Central   
Government. The   Supreme   Court   stands   
in   the   way. Sir,  the  first  Scheduled  
Castes Judge has been   appointed   in     
Tamil   Nadu.     How many other States have 
appointed  Judges from the Scheduled Caste. 
In the Supreme Court,   Sir,   not  even   a   
single   Judge  has been appointed from the 
Scheduled Caste. When are we going to have 
Chief Justices of the High Court and the 
Supreme Court from the  Scheduled  Caste  
people ?    Muslims,    Brahmins and   others 
have become Judges and Chief Justices—too 
but not a Schedule Caste man.    Will the 
honourable Minister   please   bring   this   
fact   to   the notice   of   the   Prime  Minister 
?    T   hope, Sir,    today,    on    her   birth-
day,    Shrimati Indira    Gandhi     would     
wake up and make  some   noval 
arrangement,   she   may try to start some 
trust or some such thine. 

or the Scheduled Caste people and also or 
the abolition of untouchability by 
sneouraging inter-caste marriages. Then, 
Sir, I will request the honourable   Minister 
0 do one more thing. In the city of 
Delhi, housing facilities for the Scheduled 
"aste people are very very poor. Will the 
Central Government take it upon itself to 
see that the Harijans are provided with 
;ood housing facilities, drinking water faci 
lties, and compulsory employment and 
>o on throughout this country? Will the 
Government also see to it that they are 
also provided with compulsory education 
at least up to the 8th Standard? And, also, 
Sir . .  . 

MR. DEPUTY CHAIRMAN: You have 
to conclude now. 

SHRI G. A. APPAN: I beg your pardon. 
Sir.    1   want   two   minutes   more. 

MR.    DEPUTY    CHAIRMAN:  No,    I 
will allow you only one minute more. I have  
allowed you  enough. 

SHRI G. A. APPAN: No, Sir. I want two  
minutes  more. 

Sir, I have been requested the Civil 
Aviation Minister to provide jobs to the 
Scheduled Caste people in the Air Corpo 
rations and also the Finance Minister to 
provide jobs in the banks. These two 
Ministries have constituted a number of 
committees and Boards. But not a single 
fellow from the Scheduled Castes has be 
come a member of these bodies. Not 
only       that. Regarding     
appointments 
also, in the Air Corporations and in the banks 
many appointments are made. But they are 
not for the Scheduled Caste people. Similar. 
Sir, is the case in respect of loans granted by 
nationalised banks also. Therefore, I want a 
powerful parliamentary committee to see that 
in every sector, smaller or big, the 
representation allowed for the Scheduled 
Castes and the Scheduled Tribes is proper-j ly  
maintained.    Thank   you,   Sir. 

MR. DEPUTY CHAIRMAN: Yes,    Mr 
1 Kalyan Chand. 
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SHRI G. A. APPAN : The U. P. Uo-
vernment has done the last for the welfare of" 
Scheduled Castes. There is untouchability 
even in elementary schools. And in every 
State, they get scholarships. You cannot deny 
that. Without knowing, the facts, please do 
not utter anything on the Floor of the House. 

SHRI G. A. APPAN : Unbss you are full;, 

aware of the facts, please do not expose your 
ignorance. 

 

DR.   K.   MATHEW  KURIAN   :   Why 
are  you  insisting on so many sweepers ? You  
want to sweep the corruption under 
the carpet... 

MR.   DEPUTY   CHAIRMAN   :     Now let  
him  continue.     He  has  to  finish  his 
speech. 

 

 
SHRl G. A. APPAN  : You want com-

munities and professions.    It is notorious. 

 



213    Re20fA Report of the [ 19  NOV.   1973] Commissioner jor        214 
Scheduled Castes & 
Scliednli'tl Tribes  

SHRl K. P. SUBRAMANIA MENON 
(Kerala) : Mr. Deputy Chairman, Sir, every 
year, for the last three or four years, we have 
been discussing the Annual Report of the 
Commissioner for Scheduled Castes and 
Scheduled Tribes. In the meantime we 
celebrated the Centenary of Mahatma 
Gandhi and last year we celebrated the 
Silver Jubilee of our Independence. But 
have these events say meaning for the 120 
million Scheduled Castes and Scheduled 
Tribes ? 1 would say thai with all the 
progress that has been achieved,   the   
conditions  of     the     Scheduled 

Castes   and  Scheduled  Tribes   along   with 
the  rest of the    poorer  sections     of the 
people in the country have only deteriorated.      
With   the   characteristic   understatement but 
with sufficient clarity the Report brings out this 
fact.    The Report says   : "The  fact,   
however,   remains   that     thes* communities 
have not generally  been able to derive  benefits  
of  the  Socio Economic progress of the country 
to any appreciable extent with the result that 
the gap between the   Scheduled   and   non-
scheduled   classes h was fairly wide at the 
time of securing  political   freedom   has  
continued     to become  wider  and  wider 
during  all  theso years."     This   is   the   
inescapable   fact   ol life  and  this   is   the  
central  fact  of     the whole thing and the 
situation is that these people  have     not  been  
able     to  improve their   conditions.     On   
the   contrary,   their conditions   have   
deteriorated.     There   are enough  mater ia l s   
to show that this  is so. For  example,   in  a  
paper  on  the     Green Revolution  so  many   
things   are  said   and this  is one of those  
wonderful  things for which our Governmeat 
and the landlords and   such  people   take   
credit.     But.   whal has been  the  result of 
green  revolution  '/ You  know,  Sir,  that the  
vast  majority of Scheduled   Castes  and     
Scheduled  Tribes are agricultural labourers or 
poor peasants. What   has   the   green   
revolution   wrought on their fate ?    In a paper 
on the Green Revolution   and   Agricultural   
Labour  presented   to  a   three  day  seminar  
on  Rural Development for the Weaker  
Sections  in Ahmedabad.     Mr.   Pranab   
Bardhan,   Economics   Professor  of  Indian   
Institute     of Statistics,   New   Delhi   said   
that   between 1960-1961   and   1967-1968   
the     weighted average  daily  wage   rate   for  
casual   male agricultural  labour—this has got 
a  bearing on the life of Scheduled Castes and 
Scheduled  Tribes—in   Punjab,   Haryana,   
Delhi and   U.P.   had  gone  up  by  nearly  89  
per cent  but  the   consumer  price   index   
generally had also risen by 93 per cent.    This 
indicates   a   decline   in   the   actual      wage 
rate   despite   an   increase   in       igricultural 
produce by more than 60 per cent.   Again, i 
Sir,  during  the  period  between   1964  and 



 

[Shri K. P. Subramania Menon.] 
1968 the daily money wage rate for male 
agricultural labourers in Western U.P. grew 
at an annual rate of 4.8 per cent while 
consumer price index for agricultural labour 
rose at an annual rate of 4.7 per cent, 
indicating a constant real wage rate. This 
was the position up to 1968. But, since then 
prices have gone up like anything and their 
conditions have worsened. 

Then, Sir, another result of the great 
green revolution is this. In the Dhulia 
district of Maharashtra—one of those 
areas where the green revolution has 
really made a big dent—what is happening 
in the Sahada taluka of Dhulia District 
is that the landlords have formed them 
selves into a body called Purushottam 
Sena, or something like that. Adivasis 
call them Purushottam Sena. The Presi 
dent of the local Cane Co-operative 
Society, Mr. P. K. Patil is the man who 
has organised this thing. It is an awe- 
inspiring scheme. What are the facts of 
the whole thing ? He is going to organise 
an  : >rce and call  it watchmen, the 
capital expenditure for which will be Rs. 
4.22 lakhs with an annua! recurring 
expenditure of Rs. 19 lakhs for a cultivated 
area of 4.74 lakh acres. Letters have been 
printed and circulated to all sar-panchs, 
village officials and landlords giving the 
blue-print of the Sena. What are the essential 
details of the scheme ? There will be 1200 
Gorkha watchmen at the rate of one 
watchman for 400 acres. Above them there 
are hundred havaldars armed with guns and 
mounted on horses, each for three or four 
villages and then a commander for 30 
villages wmed and also mounted on a 
motorcycle and above all these there will be 
a major and he will also be armed but he will 
be mounted on a ieep. And there would be 
an office with six clerks to have the 
administrative arrangements, accounting and 
sjl these things. These are being organised. 
Do you know, Sir, why ? Because the gujar 
landlords who have migrated from Gujarat 
to  this District of Dhulia have been  able 

to throw out the Adivasi peasants from that 
area. In fact, their lands were grabbed 
forcibly by these landlords. Now the 
Adivasis, their younger generation who are 
educated, all are trying slowly to organise 
and claim their lands back. Therefore, this 
knight errant of the green revolution, the 
great man of the revolution is organising this 
sort of activity in order to beat down the 
poor Adivasis and generally to gun them 
down, threaten them and intimidate them. 
What is the sort of going on ? I am still to 
hear either from the Maharashtra 
Government or from the Central 
Government what they are going to do about 
the activities of this sena. In fact, the Central 
Government has a special responsibility 
because according to the Constitution, the 
President can intervene in matters relating to 
the Adivasis and, therefore, I do not know 
why the Central Government is keeping 
quiet  on this. 

DR. K. MATHEW KURIAN  :  Is Mr. 
Mirdha aware of it ? 

MR. DEPUTY CHAIRMAN : You are 
there to remind him all the time. 

SHRl K. P. SUBRAMANIA MENON : 
Then, Sir, I will come to another point that 
most of these concessions or privileges or 
grants etc. supposed to be given io the 
Harijans and the Scheduled Tribes are not 
reaching them and in many cases they are 
not implemented. New, going through the 
details of the post-matriculate scholarships 
given by different States, 1 find that two big 
States, Bihar and Rajasthan have given 
absolutely nothing as post-matriculate 
scholarships according to the Report. Why ? 
After all, it is the funds provided by the 
Central Government and I do not know why 
the Central Government does not look into it 
but it is found that they have not given a pie 
as post-matriculate scholraships. Similarly. 
there are a number of things wliich arc said 
in the Report but now I come to another 
point. 
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That point relates to the social disabilities of 
Harijans and Adivasis. Now, here 1 quote 
from some of the papers, especially 
Maharashtra papers. Analysing the for the 
present situation of the Harijans, the 
Maratha, a Bombay daily observes that the 
grip of the dominant tastes over the economy 
and political tern has become so strong that 
"they are bold enough to carry on ruthless ex-
ploitation and to suppress any resistance." 
This is what that paper says. That paper 
continues : "The social ferment started by 
Jyotiba Phule, Agarkar and Maharshi Karve 
stopped after independence." This is the 
tragedy, Sir. When the bourgeois wanted to 
mobilise the people to fight the imperialists 
they gave certain concessions, they tried to 
have some social consciousness and they also 
thought it fit to see that the vast masses of 
people including Ihe Harijans and Adivasis 
are drawn into the political struggle against 
imperialism. But once you got independence, 
bourgeois did not have any more use of these 
people and, therefore, they were left behind 
and the oppression which the imperialists had 
done, now the bourgeois is continuing. This  
is  what  happened. 

Again. Sir, Maharashtra Times says Social 
conditions have changed considerably during 
the last 25 yean but this change is in degree, 
not quality. The exploitation of the down-
trodden still continues. The methods of 
exploitation have changed and the exploiting 
class is different but even after 25 years of in-
dependence, just see, exploitation and ill-
treatment and suppression continues. Now 
you can go on quoting ;hese sorts of 
innumerable instances of exploitation and 
oppression of ordinary people. The latest 
incident I will tell you which is most 
shameful. I was awe-struck when I read this 
thing. This happened on October 5 in a city 
named after Gandhiji, that is, Gandhi Nagar, 
the capital of Gujarat. See what happened. 
"17 caste Hindus, Gujarati Government 
employees, were arrested by the Gandhi 
Nagar police 

yesterday for alleged assault on Harijan 
colleague, his wife, and five others, in-
cluding two children. The State Government 
has so far not taken any departmental action 
against them and the traders 
in  the  State  capital........."—mind  you,  Sir 
—"....traders in the State capital observed a 
total hartal yesterday in protest against the 
arrest", in protest against the arrest of people 
who committed the atrocity against a Harijan 
family. Now this is the social consciousness 
which after independence we have built. Now 
who is responsible ? The whole education 
system, the whole Press, and everything is 
responsible for this sort of thing. It is a 
shameful thing that blatant discrimination is 
done against Harijan employees of the 
Government. And do you know why he was 
beaten np by these caste Hindu employees ? 
"Mr. Dhanubhai Sakhalia, a Harijan clerk in 
the Capitat Project office and his Brahmin 
wife were alleged to have been beaten up for 
goinq to witness with caste Hindus at the 
Garha dance programme in the Navratri 
festival". That is the point because he had 
married a Brahmin girl and because he had 
gone and attended Garba dance festival. So 
the whole point that I want to stress upon is 
that the situation is not iu.u as if a few 
incidents here and a few incidents there are 
happening; it is not ihat. The entire situation 
is gloomy and the social consciousness of our 
people !s still at a very low level and they are 
not in a position to see the injustices done to 
the country as a whole and not only to these 
people, because the injustice done to these 
sections of our people is an injustice to the 
whole country and the problem of the 
Scheduled Castes and the Scheduled Tribes is 
not the problem of these classes alone. It is 
the basic problem of democracy in the 
country and unless it is understood in that 
spirit, it cannot be tackled. 

Sir, now I come to another point and that 
is regarding some of the educational 
concessions given to them. This is my 
personal   experience.    Now   recently,  last 
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year the Council of Technical Education 
decided tha the Harijans and Scheduled 
Castes also should get reservation in the 
Indian Institute of Technology admissions. 
What happened is, a boy from my place-his 
name is Shashi—was selected in the All-India 
test for mechanical engineering course for 
admission into the HT. Now, as you know, 
Sir, people from Kerala suffer from two 
difficulties. One is the language problem, and 
secondly, he being a Harijan boy, all the good 
intention of the Government was subverted in 
practice by the foolish attitude of the 
authorities who implement those decisions. I 
will point out. This boy was allotted to the 
Delhi HT. Now, as you know. Sir, he has to 
come all the way. A young man of 17 years 
who has no knowledge of Hindi, not even 
very good knowledge of English, has to come 
here to Delhi. Then he comes and joins here. 
Initially he has to spend about Rs. 600 from 
his pocket. Now this is another thing. The 
Government should have seen to it that when 
a boy is selected for HT, he should not be 
asked to pay in advance Rs. 600/-. Of course 
he will get it back but how can a poor Harijan 
spend Rs. 600/- from his pocket, get a ticket 
from Kerala to Delhi ? It means a hell of 
trouble. Of course, he was helped by some 
friends from my village, and he came here. 
Then he was admitted into the hostel. Now in 
Ihe first instance itself he was beater.. A frail 
young boy, dark, his first experience is, he 
comes to Delhi and he does not understand 
the language. What he sees is these north 
Indian fair tall hefty boys who talk in their 
own language which he does not understand. 
And the first reaction he gets is he becomes 
terrified. And on the top of it as he enters the 
hostel in the name of ragging the boy is 
beaten; not only beaten for one day but he 
was beaten for one whole week and he was 
asked to clean the clothes of other boys, he 
was asked to clean the barracks and all that. 
And when he compla'ned to the warden, the 
warden says, what can I do ? 

Who has beaten you ? How does he know tlie 
name '.' He does not know the names because 
he could not understand the language. Just 
imagine the psychological impact to a young 
boy small dark young boy from Kerala 
coming and meeting these hefty north Indian 
boys in Delhi and getting this treatment. The 
initial mistake was, why did this Committee 
or whoever allots them, should have sent him 
to Delhi ? Madras would have been much 
better for him. He would have been more at 
home but he was senl here and the result was 
he had to run away from here. He ran away. 
He said. I will not remain here. He came to 
mc and broke down before me; I could not 
see that sight. He was very terrified; he 
would not go to the hostel. The authorit ies 
in the hostel and in the HT were unable to do 
anything. This is how things happen. And 
they got letters from him saying that he was 
going on his own accord and all that. If anv 
parliament committee goes, they would be 
told, we had one or two boys who ran away. 
This sort of information will be given but the 
circumstances in which that happened, the 
whole approach that contributed to his 
running away, that sort of information will 
not be given at all. 

SHRI   G.   A.   APPAN :     It      happens 
everywhere. 

SHRI K. P. SUBRAMANIA MENON : I 
really do not understand why he was allotted 
to Delhi; he should have been allotted to 
Madras and then this sort of thing  would not 
have  happened. 

There is another instance which I want to 
bring to your notice because we have been 
fighting this case for a long time. This sort of 
thing has also been brought to the notice of 
the Committee for the Welfare of Scheduled 
Castes and Scheduled Tribes. Quite a 
number of caste Hindus give false 
certificates for getting appointments and 
promotions in Government service. This has 
been brought to the notice of the 
Government many times 
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but nothing is being done about it.    Here is 
a case the facts of which are these. 

One  Shri   R.   Rajagopalan,   the   present 
Sub-Divisional   Officer,   Telephones,     
Tri-chur, in the P&T Department has 
acquired his present position in tlie 
Department bv showing     himself as  a 
Scheduled     Caste candidate   both  for  
recruitment  and   also for  promotion  in  the 
reserved  vacancies. The fact is he belongs to 
the Naidu community and by no stretch of 
imagination can the Naidu community be a 
Scheduled Caste.     Mr.   Rajagopalan   is   
the   son   of Mr.   Ramaswamy     Naidu,  
retired     Excise Inspector,   trinjalakuda.     
Shri      Rajagopa-lan's brothers are  
employed  in  the  Electricity   Department  
and  the   Reserve   Bank of Indin.   Shri R. 
Narayana Naidu. Junior engineer.   
Electricity  Department,   is  now working   
at   Cherpu      Section,      Trichur. Another      
brother,      Shri      Radhakrishna Naidu,  is 
working as Agricultural  Officer. Reserve 
Bank of India, at Madras.    They all belong 
to the other backward community  but  never  
have  they  been  classified as Scheduled 
Castes.    In spite af repeated representations 
to the Government in the P&T Department,  
no     action     has  been taken in the matter.    
The CBI also made an  enquiry  but  I  think     
under     certain ' political pressures the 
Director-General of P&T seems to  have set 
it asidj  and     a departmental  enquiry  was  
ordered.     This fellow   got   some   
certificate   from   some Revenue Officer and 
has been doing this sort of thing.    Such 
things should not be countenanced   and   I   
hope     the      Home Ministry   will   take   
serious   note   of   this case   and   do   what   
is   necessary   in   this matter. 

Lastly,     before     concluding,     I     want 
to point out that this question  does  not 

brook any more delay.    The question of 
Scheduled   Castes   and   Scheduled    Tribes 
has  become  serious.    Their  oppression is 
so inhuman.    There is also more awakening 
among them and that leads to clashes. Now, I 
would  ask  the  Government whether their 
machinery  will be on the side of   the   
Scheduled   ( astes   and   Scheduled Tribes  
or on  the side of the     landlords and the 
upper castes in the name of law and order.    
Invariably it is always on the side of the 
upper castes and the landlords. When these 
people  were oppressed,  when illegal things 
were being done, when their girls  were  
raped,  then  the  law and order machinery   
did   not   work.     The   moment they rise in 
revolt as today they are doing it in Dhulia or 
some other places in U.P. the   landlords   
resort   to  leonine   violence, as it happened 
in Keelvenmani.    The law and  order  
machinery,  the     machinery of the   State   
always   goes   to   the  rescue   of the  
landlords,  the  owning  class  and  the upper 
class.    This  is  the  tragedy of the situation.     
Unless   this   situation   changes, 1   am   
sure   under  the   resent   set-up   it  is very 
difficult to change it.   Even the courts are 
always on the side of landlords. Therefore, 
greater efforts are necessary, not only from  
the  Government side,  but     also I would 
say    every party    in the    country should  
take  up  this  problem  more  seriously and 
work for the amelioration    of their 
conditions.    Thank you. 

MR. DEPUTY CHAIRMAN : The 
House stands adjourned till 11 a.m. to-
morrow. 

The House then adjourned at 
thirty-six minutes past five of the 
clock till eleven of the clock on 
Tuesday, the 20th November, 
1973. 


